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SHRI BAPUSAHEB PARULEKAR: 
Kindlv see Rule 380. 

MR. CHAIRMAN: Please read that 
-out. 

.SHRI BAPUSAHEB PARULEKAR: 
That is what I am doinS. 

MR. CHAIRMAN: I have called 
UpOn Mr. Mhalgi to speak. Is your 
point of order related to that. He has 
begun his speech. I have only asked 
him to resume, 

SHRI BAPUSAHEB PARULEKAR: 
After the Speaker left the Chair you 
addressed the staff not to record what 
the Hon'ble members said just noW 
(Interruptions) As far as expunction 
is concerned under RUle 380 the only 
::portion which is defamatory shall n'Ot 
EO on record. You have not indicat-
ed what defamatory statements they 
bave said. So, I have raised thi~ 
point of order and what your ruling on 
that. (Interruptions) 

MR. CHAIRMAN: If anybody tries 
to speak or speaks without the per-
m lssion of the Chair then the Chair 
can 'Order that it should not go on re-
cord I have done exactly the same 
1 am within my rights to say so. 

BH"RI R K. MHALGI (Thane): 
Mr Chairm3n, Slr, I woul1 lIke to 
.speak In Marathi. 

(Interruptions) •• 

1.'111 CHAIRMAN: Nothing to be 
..recorded. 
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15.42 hrs 
DEMANDS FOR GRANTS 

(RAILWAYS), 1980-81-Contd. 

@SHRI R. K. MHALGI (Thane): 
Sir, I rise to say a few words regard-
ing demands for grants in respect of 
Railways. Since the sUburban trains 
are the only means of transportation 
for crores of commuters, their pro-
blems should bE' looked i!lt') in depth I 

by the Railway Minister. As I ,vas say-'" 
ing, I am gratefUl to the HOuse for 
the quiet that prevails now and which 
has given me an opportunity to com-
plete my speech. I was stressing two 
points. Crores of paE"sengers travel 
in suburban trains. All the problems 
concerning suburban trains haVe to 
be examined carefully by the Railway 
MInIster. I want to elaborate my 
views regarding suburban railway 
services in I.ndia. As I have said, 
crores of passengers travel in the 
suburban trains. In Bombay only, 
more than 100 crores of passengers 
travel in the suburban trains. The 
prob12!n.-; of such a large numbe.c 
of pas."3engers have to be considereci 
by this august House because, unfor-
tunately, they are not considered by .. 
the Railway Ministry, In this con-
text, let me suggest that like the 
general budget and the railway bud-
get, a separate budget should be pre-
sented fOr the suburban railways. 
The Ministry of Railways sh'Ould pre-
sent, alOng with the railway budget, 
a separate budget for sUburban rail-
ways. This should receive attention 
from a financial point of view, The 
amount sanctioned for the suburban 
projects should not be spent on any 
head. The rolling stock used for 
suburban railways should be sepa-
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rately shown in the budget and care 
should be taken to see that they are 
utilised only fOr suburban traffic. 

In the suburban railways many 
accidents take place in which hun-
dreds of people die. The former 
rail way Minister had started an auto-
matic warning system to check acci-
dents. It must be effectively em-
ployed to avoid accidents in suburban 
railways. As so'On as it is feared that 
a train might collide with another, 
the alarm bell rings in the train itself. 
If the driver is alert, he can stop the 
train. If he fails to do it, the breaks 
automatically operate and the train 
stops. This system can be effectively 
employed in case of suburban trains 
where the frequency Of traffic of 
trains is m'Ore. It is very essential 
this this System should be immediate-
ly and effectively adopted by subur-
ban railways in Bombay. 

The problems of railways in gene-
ral are different from those of subur-
ban railways. The railway officials 
who have a special knowledge of the 
problems 'Of the SUburban railways 
~hould be assigned to the suburban 
services . We have experienced Gene-
ral Managers who JOIn service in 
Bombay and retire immediately there_ 
after. Their experience cannot be 
used later on. Therefore, I would 
suggest that the services of experts 
and reotjred expt:'rienced officials should 
be made available again and their 

experience should be utilised to im-
prove the conditions of the suburban 
trains. I would also like to suggest 
that several committees like Railway 
Users' Committee should include some 
Members of Parliament in the subur-
ban area. 

There are ttbout six or seven mem-
bers of Parliament who are concerned 
about the problems of Bombay subur-
ban railways. We have to bring to 
the notice of the ,House those pro-
blems. Even for simple tasks like 
('~anging the timings of trains etc. we 
h ",ve to raise the matter in this House. 
"": ~ do not wish to take valuable time 
of the House. 

15.46 hrs. 

iMR. SPEAKER in the Chair]. 

ANOUNCEMENT RE: DISCUSSION 
ON INCIDENT AT BAGHPAT 

15(( '""~q anttyi' (f~{'T'f) 

~'?:;lfer +J~)~lf 1 (flTT frruflf fCfilf ? 

(Interruptions) 

MR. SPEAKER: 
6 0' Clock we are 
matter. 

On Friday at 
discussing this 

PROF. MADHU DANDAVATE (Ra_ 
japur): Sir all Qf Us have agreed that 
instead cf taking Calling Attention 
Notice, we will have it at 6 P. M. Since 
Friday is C1 Private Members, day, in-
stead of 6 O'clock if yau have it a 
little earlier .. .. 

MR. SPEAKER: We have already 
decided that we would take it up at 
6 P.M. So, after 6 P.M. on Friday we 
are going to discuss this. 

SHRI G. M. BANATW ALLA (Pon-
ani): Sir, there is a resolution of the 
House. Under rule 193, no motion 
will be ta.ken till the Finance Bill is 
passed. This is the recommendation 
of the Business Advisory Committee 
and it was passed by this House. Un-
less and until you bring in a proper 
motion here the announcement can-
not solve this problem. 

MR. SPEAKER: We will do it. 
Every rule wilI be adhered to. That 
is my only concern. 

SHRI NIREN GHOSH (Dum Dum): 
The rules have become the dominant 
God of this House. You should be-
come the dominant GOd of this House 
and not the rules. 

MR. SPEAKER: Even God is contro-
versial. 


